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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Principal Bench, New Delhi

Execution Application No. 15/2024
In OA No. 642/2023

IN THE MATTER OF:
RWA F-Block Vikaspuri ...Applicant

VERSUS
Municipal Corporation of Delhi & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 1 (HORTICULTURE DEPARTMENT,
WEST ZONE, MCD) IN RESPONSE TO THE I.A. FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH:

1. That the Para 1 of the I.A. filed by the applicant needs no reply.
2. The contents of para 2 of the I.A. are denied. The Respondent submits that the

assertions made are general in nature and do not reflect the specific actions
already taken by the Respondent in compliance with this Hon’ble Tribunal’s
directions. Necessary compliance steps, including forfeiture of security deposits,
coordination with concerned agencies, and regulation of bookings, have already
been undertaken and placed on record.

3. The submission made in para 3 are half statement. The Respondent respectfully
submits that this Hon’ble Tribunal has already dealt with the issue in previous
hearings. It has been submitted on record that the security deposits of violators
were duly forfeited, and an evidentiary note confirming the same has been filed.
As regards the contention of the Applicant regarding imposition of “three times
the fee” for illegal occupation under Clause 2(b)(ii) of the MCD Policy (as per
Corporation Resolution No. 253 dated 25.03.2013), the Applicant has cited the
provision incompletely and out of context.

The correct provision reads:
“If there is no function in the park but tent house is occupying the park, the

fine will be same as are charges for installing and dismantling. However, if the
function is being held on the site illegally/without permission, the fine will be three
times the rate of booking of the park/function site.”
Hence, the fine of three times the booking rate is applicable only where a
function is held without permission, not in cases of mere illegal tent installation.
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Therefore, the Applicant’s representation is misleading and does not reflect the
true import of the policy.

4. The Respondent denies the allegation made in para 4 that the park was
overbooked beyond the permissible 10 days. While historical records prior to
December 2024 may show bookings beyond 10 days (up to November 2024), it
is submitted that corrective action has been taken thereafter. Since December
2024, the park has not been booked for more than 10 days in any calendar
month. Further, although the park is divided into three booking IDs (ID1, ID2,
ID3), bookings across all IDs are collectively restricted to a total of 10 days per
month, in compliance with the directions of this Flon’ble Tribunal.

5. The Applicant’s contentions in para 5 regarding the supersession of previous
resolutions are misconceived. The booking provision as per MCD Policy dated
07.09.2012 for religious functions, which permits booking for more than 10 days,
has not been superseded by the MCD Policy dated 2013 for marriages and
social functions. However, after the observation of the Hon’ble Tribunal vide
order dated 13.09.2024 that the policy dated 07.09.2012 is not in consonance
with the directions of the Hon’ble Apex Court of India, the deponent herein strictly
adhere to the directions passed by the Hon’ble Apex Court in “M.C. Mehta v.
Union of India (2009) 17 SCC 683 from December 2024 onwards holding
functions whether religious or marriages strictly not more than 10 days in a
month.

6. The contentions raised by the Applicant in para 6 are misleading. The bookings
from October 2023 to November 2024 were made in accordance with the
applicable MCD policy dated 07.09.2012 in context of religious functions and
MCD Policy 2013 pertaining to marriages and social functions. Moreover,
bookings are often made in advance, covering upcoming months. It is further
submitted that this Hon’ble Tribunal, vide order dated 13.09.2024, observed that
the policy dated 07.09.2012 was not in consonance with the directions of the
Hon’ble Supreme Court of India, and accordingly sought a status report.

In compliance thereof, the Respondent filed a status report dated
08.11.2024, and in Para 4 thereof, it was specifically stated that the department
shall ensure strict compliance with the orders of the Hon’ble Supreme Court in
future, and such compliance is being maintained from December 2024 onwards.
The details of booking from December 2024 to June 2025 are placed as
Annexure-‘R1(Colly).’

7. The contents of para 7 are covered by the submissions made in para 6 above
and are reiterated herein.

8. The contentions of the applicant in para 8 & 9 are denied. The installation of
portable toilets during large religious functions is necessary to maintain hygiene
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and prevent unsanitary conditions. In the absence of such facilities, the Applicant
would have, alleged environmental violations due to lack of sanitation but the
case herein is not so alleged by the petitioner. It is denied that the arrangements
at the site have resulted in any environmental degradation. The portable toilets
installed are equipped with inbuilt septic tanks for the storage of human excreta,
which are regularly emptied and disposed of by the service providers. Only
limited biodegradable food and other waste, if generated, is appropriately
removed from the site during routine cleanliness operations conducted during
working hours.

9. The contentions in para 10 are misleading in nature. The details of security
deposits are clearly reflected in the documents already filed before this Hon’ble
Tribunal vide affidavit dated 04.02.2025, including the file note marked as G-8,
which mentions the forfeiture of the security amount in case of violations. The
Applicant has failed to acknowledge this and has not pointed out any instance
where a violator’s security was improperly refunded. All forfeitures have been
duly made and retained as per the policy.

10.The contents of paras 11 and 12 are denied. Sufficient evidence has been placed
on record vide affidavit dated 04.02.2025 showing that the Respondent
Department has taken action on its own at all relevant times. This includes
forfeiture of security deposits, initiation of complaints with Delhi Police and
DPCC, and internal inspections. The issue of unauthorized excavation on
04.11.2024 intended for the creation of a Chhath Ghat in preparation for the
Chhath Puja celebration, a religious event, was specifically addressed in the
Affidavit dated 04.02.2025, which clearly shows that appropriate remedial and
enforcement action was taken. With respect to the issue of plastic sheet buried
by the party organizing the chhatt puja under the dugged pit, the same was
removed by the officials of the department.

11.The contentions of the applicant in para 13 are misguiding in nature. The booking
details for September 2024 have already been provided in the Affidavit dated
04.02.2025, clearly showing that the park was booked from 08.09.2024 to
18.09.2024, and there is no concealment of facts. The Applicant’s allegation is
baseless and misleading.

As regards the installation of joy rides, wheels, and other attractions
during Ramleela and similar religious events, the Respondent submits that such
features are essential to attract children and promote their cultural and religious
participation. These events help children connect with their heritage, culture and
make them understand the traditions of the country. The inclusion of such
cultural elements serves a vital public and community purpose.
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12.The reference cited by the Applicant in para 14 of I.A. pertains to the year 2020.

At present, no solid waste is being disposed of at the site. The park is being
maintained and restored after the function in good condition.

13.The contents of para 16 of the I.A. are denied as being incorrect, exaggerated,
and presented out of context. The Respondent submits that the photographs
annexed by the Applicant do not represent the overall condition of the park and
are selectively placed to mislead this Hon’ble Tribunal. It is further submitted that
the park has been used for permitted functions in accordance with applicable
policy guidelines, and wherever deviations from permitted usage were noticed—
such as early installation or delayed removal of temporary structures—
appropriate action has been taken by the Department, including imposition of
penalties and forfeiture of security deposits, as per the provisions of the
Municipal Corporation of Delhi’s booking policy. The details of Penalty and
forfeiture of Security Deposit during 15th Feb 2025 to 1st March 2025 is enclosed
as Annexure-‘R-2(Colly)’.

Tent materials are transported via trucks, and temporary vehicle entry is
occasionally allowed within the park premises under supervision, to prevent
public obstruction and avoid traffic congestion on adjoining roads. No prolonged
or unauthorized encroachment is permitted.

The photographs cited by the Applicant, particularly those showing waste
or disarray, reflect temporary post-event conditions, most likely captured in early
morning hours before scheduled cleaning activities commenced. Such conditions
were promptly addressed and restored by the Respondent’s field staff in working
hours.

It is also pertinent to mention that some of the photographs submitted by
the Applicant appear to be self-dated through mobile applications, raising
questions on their reliability, sequencing, and evidentiary value. While a few
images may reflect momentary disarray, they do not constitute sustained
violations as alleged.

The Respondent further submits that regular horticultural maintenance is
undertaken at the park, including activities such as leveling, weeding, irrigation,
grass cutting, and plantation, depending on the condition and requirement of the
site. These efforts are part of the Department’s continuous endeavor to preserve
the park’s environmental and public utility. Photographs evidencing the said
maintenance activities, including recent work undertaken, are annexed herewith
and collectively marked as Annexure-R-3 (Colly).

14.The respondent denies the contentions in Para 17 and 18 as appropriate action
has been taken as stated in above paragraphs by the respondent in this reply.
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15. The remedial action as per the directions of this Hon’ble Tribunal has already
been taken by the Respondent. Hence, the prayer made by the Applicant in the
instant paragraph is infructuous and liable to be rejected.

16.The Horticulture Department has taken all necessary measures to ensure
compliance with environmental norms and the directions of this Hon’ble Tribunal.
The application, therefore, deserves to be dismissed. The Respondent strongly
refutes the personal and baseless allegations made by the Applicant against Shri
P.K. Banerjee, Deputy Director (Horticulture), who has been discharging his
official responsibilities in accordance with municipal policies, within the scope of
his jurisdiction. It is submitted that the Municipal Corporation of Delhi comprises
12 zones, and the undersigned officer presently holds charge of 6 zones as
Deputy Director (Horticulture), in addition to functioning as Deputy Director
(Horticulture)/Headquarters. The copy of office order reflecting work charge is
annexed as Annexure-‘R-4(Colly)’. Further, the horticultural functioning in the
West Zone is also supported by an Assistant Director (Horticulture), Section
Officer (Horticulture), and a designated Chowdhary (Garden Supervisor). The
Applicant’s repeated targeting of a single officer appears to be misplaced,
personal, and it appears the Applicant is pursuing a personal agenda to prevent
all forms of bookings at the park, thereby undermining its community and cultural
utility.

PKfbonnejj&l
RESPONDENT

Verification:
Verified at Delhi on this 7^dav of Tfid*?affidavit are true and correct to the best of my knowledge and nothing material has
been concealed there from.

2025 that the contents of the above

RESPONDENT
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fin Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of Decernber-'2024.

PARK ID No. 124/1
Function Date G. 8 No. No. of DaysS.NO. Park ID Applicant Name Marriage Religiou Remarks

1 SHUBHASH TYAGI 4/12/2024 DIM00922.921,920 & 919
16/9/2024

Marriage124/11

6/12/2024 DKM00172124/1 MarriageIRFAN AHMAD 02 Nos Days2
PARK ID No. 124/2

Function Date G. 8 No.S.NO. Park ID Applicant Name Marriage Religiou Remarks No. of DaysI ''"I-
124/2 1/12/2024 DKM3001671 SHAMBU THAKUR Marriage Security

Forefieted
:

'
.2 124/2 MOOLCHAND 3/12/2024 - DLM300052 Marriage

04 Nos Days6/12/20243 124/2 DEEPIKA DKM300166 Marriage
ROHIT GUPTA 7/12/2024124/2 DJM00255,254,253,2514 Marriage

PARK ID No. 124/1
S.NO. Park ID Applicant Name Function Date G. 8 No. Marriage |ReligioujRemarks No. of Days

1 124/3 Nil
!;•

It

.!.
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r=,ub: Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of
January-'2025.

7
PARK ID No. 124/1& 124/2 & 124/3

Park Id Applicant Name Function Date G. 8 No. Marriage Religious Remarks No. of DaysS.NO.

NILJ.

I -

J .

L

‘

•1

t
4

.
i •

• •i

798



e
Sub: Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of February- 2025.

PARK ID No. 124/1

S NO. Pak Id Applicant Name Function
Date

G. 8 No. Marriage Religious Remarks - No. of Days

16.02 2025 EBM3001921 124/1 Parveen Tyagi Donation Camp
2 124/1 Pankaj Tyagi 17.02.2025 EAM301191 Marriage

18.02.2025 EAM3011943 124/1 Pankaj Tyagi Marriage Penalty Imposed on Mool
Chand Tent Owner for
illegal occupation of park
on dt.19.02.2025 and
20.02.2025 07 nos. of Days

4

124/1 Karuna Yadav 21.02.2025 EAM300968 Marriage
5 Anil Tyagi 24.02.2025 EBM300597124/1 Marriage
6 124/1 Manoj Saxena 25.02.2025 EBM300332 Marriage
7 124/.1 Shivani 28.02.2025 EBM300814 Family Function
PARK ID No. 124/2

l
S.NO. G. 8 No.Pak Id Applicant Name Function

Date
Marriage Religious Remarks No. of Days

1 124/2 Rajat Yadav 20.02.2025 EBM300390 Marriage
2 124/2 Karuna Yadav 21.02.2025 EAM300966 Marriage 02 nos, of Days
PARK ID No. 124/3
S.NO. Pak Id Applicant Name Function

Date
G. 8 No. Marriage Religious Remarks No. of Days

124/3 Nil .1
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Sub: Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of March- 2025.i

PARK ID No. 124/1
Function Date G. 8 No. MarriageS.NO. Pak Id Applicant Name Religious Remarks No. of Days!

EBM300810- .1 Shivani 01.03.2025 Family Function124/1
i Marriage2 124/1 Shivani Shisodia 03.03.2025 EBM300439 05 Nos Days3 ECM300060Ayush Shisodiya 05.03.2025 Mehendi Ceremony124/1i

124/1 Manish Khurana 28.03.2025 to
29.03.2025

ECM326012034 Religious Programme

PARK ID No. 124/2
S.NO. Pak Id Applicant Name Function Date G. 8 No. Marriage No. of DaysReligious Remarks!

'I 2 124/2 Manish Khurana ECM3260120328.03.2025 to
29.03.2025

Religious Programme
02 Nos Days

PARK ID No. 124/3t
S.NO. Pak Id Applicant Name Function Date G. 8 No. Marriage Religious Remarks No. of Days

Nil

:

:

f
4

I
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Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of April-'2025.Sub:
PARK ID No. 124/1

•! No. of DaysRemarksReligiousG. 8 No. MarriageFunction
Date

Applicant NamePak IdS.NO.

1 EDM32600035Gaurav Singla 13.04.2025124/1
EDM326000392 14.04.2025Ayush Asodia124/1

3 23.04.2025 EDM32600045Ayush Asodia124/1
06 Nos. DaysEDM326002994 11.04.2025Gaurav Singla124/1

EDM326002995 Gaurav Singla 13.04.2025124/1
EDM32600622Gaurav Singla 21.04.2025124/1

PARK ID No. 124/2
No. of DaysG. 8 No. Marriage Religious RemarksApplicant Name Function

Date
S.NO. Pak Id

01 No. DayEDM32600046Ayush Asodia 02.04.2025124/21
PARK ID No. 124/3l

Applicant Name Function G. 8 No.
Date

Marriage Religious Remarks No. of DaysS.NO: Pak Id

Nil

i -

i

!•

;
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| jSuo: |Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of May-2025.
PARK ID No. 124/1i •

r
Function Date•iS.NO. Pak Id Applicant Name G. 8 No. Marriage Religious Remarks No. of Days

11.05.2025 to
20.05.2025

EEM32600808124/1 Shri Rajesh
Kumar President

Security Forfeited
to Rs.10,000/-

10 Nos. Days!

li PARK ID No. 124/2.

Applicant NameIS.NO. Function DatePak Id G. 8 No. Marriage Religious Remarks No. of Days: r- Shri -Rajesh
Kumar President

11.05.2025 to
20.05.2025

124/2 EEM326008041 Security Forfeited
to Rs.10,000/-

10 Nos. Days, !• '

PARK ID No. 124/3
S.NO. Pak Id

"

1 ! 124/3

f L_ :

l i - - .

Applicant Name Function Date G. 8 No. Marriage Religious Remarks No. of Days!

Shri Rajesh
Kumar I resident

11.05.2025 to
20.05.2025

EEM32600800 Security Forfeited 10 Nos. Days
to - Rs.10,000/-

:

!

|
l
I

!
1

i

:

i

’ !
i

f r

i
.1.

i

!•

!
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Booking details of Dushhera Ground, F-Block Vikas Puri for the Month of June-2025.Sub:

PARK ID No. 124/1
S.NO. Pak Id Applicant Function

Date
G. 8 No. Marriage Religious Remarks No. of Days

.1.
NIL NIL1 124/1 NIL NIL NIL NIL NIL

PARK ID No. 124/2
S.NO. Pak Id Applicant Function

Date
G. 8 No. Marriage Religious Remarks No, of Days

. 1 124/2 NIL NIL NIL NIL NIL NIL NIL
PARK ID No. 124/3

S.NO. Pak Id Applicant Function
Date

G. 8 No. Marriage Religious Remarks No. of Days

1 124/3 NIL NIL NIL ' NIL NIL NIL NIL

803



I

!
"yV^irf
\=̂Mndr^y$ r

?

^
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ft-
/iGENERAL DIARY

GD No. 0038AP.S./Section:VIKASPURIDistrict :WEST (DELHI )

09:51:48Time:20/02/2025Dale:

Entry Made For :
Rank / Name / PIS No. of Police

Officer :
HEAD CONSTABLE / SUMAN DEVI/ 28062547

GD Type(s) : PCR Call , Handover , Departure

GD Subject:5cIcIT 3TH4 PCR Call

SI (Sub -Inspector)/Devender YADAV/28081571Assigned
to:

GD Brief :
Ref. Event ID
MCD PARK ME, Incident Description: YAHA PARK ME SHAD1 KA TAND LGA
RKHA HAI, Mobile No: 9289883455, 9289883455, From: CT MS. KAVITA MEENA,

8177/PCR,PCR CONTROL ROOM £ HE 4T5I ONLINE RECEIVE t I ST4 3TTE4
per call 4vit digitalTNETFrai 44 4 SI DEVENDER D-530 HTPI % icrl 4ft Ed CT
SUMIT N0.1517/W 4? HRI ;?4Fn EtcpT cpT f454T E4T 4ft 3TEcf 4 Hl44 l
SUBMITTED BY HC/DO

10692204, Incident Address: VIKAS PURI DADHERA GROUND

NOTE: COMPUTER COPY
• Signature

HEAD CONSTABLE / SUMAN
'

DEVI/28062547
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1:00 PM '©'0© C • •* m ",.ii . . QD*

//Q AX-ERSSIN :

Thursday, 20 Feb •9:52 am

Dear caller, Your call to 112 is
registered with id10692204 for
services (HOTLINE,POLICE) and is
dispatched. Thank you for calling
112. - 112 ERSSIN
9:52 am •Jio •

Can't reply to this short code. Learn
more

T
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MUNICIPAL CORPORATION OF DELHI

DEPARTMENT OF HORTICUL , ZONE - WEST

G8 RECEIPT NO. EBM300478

MOBILE: 9313092467 GENERATED ON: 2025-02-20 14:35:11NAME: MOOL CHAND

RECEIPT TYPE: INDIVIDUAL/CITIZEN
USE) ADD:- A-503, HASTSAL UTTAM NAGAR

COLONY: HASTSAL UTTAM NAGAR

INCOME : V-130-0263 ( INCOME FROM BOOKIt

REMARKTYPE AMOUNT

IMPOSE OF PENALTY
FOR NOT REMOVING
THE TENT MATERIALS

BEYOND THE
PERMITTED TIME AT

PARK (ID
NO.FS/WZ/124/1) AT
PARK DUSSHERA
GROUND F BLOCK

VIKAS PURI ON
DT.19.02.2025.

PAYMENT

Total amount of sum is - Six Thousand Only (INR).

4
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MUNICIPAL CORPORATION OF DELHI

WDEPARTMENT OF HORTICUL E , ZONE - WEST

G8 RECEIPT NO. EBM300481

S- GENERATED ON: 2025-02-20 14:41:31MOBILE: 9313092467^NAME: MOOL CHAND

RECEIPT TYPE: INDIVIDUAUCITIZEN
USE ) ADD:- A-503, HASTSAL UTTAM NAGAR

COLONY: HASTSAL UTTAM NAGAR

INCOME : V-130-0263 ( INCOME FROM BOOKh

REMARKTYPE AMOUNTMODE

IMPOSE OF PENALTY
FOR NOT REMOVING

THE TENT MATERIALS
BEYOND THE

PERMITTED TIME AT
PARK (ID

NO.FS/WZ/124/1) AT
PARK DUSSHERA
GROUND F BLOCK

VIKAS PURI ON
DT.20.02.2025.

PAYMENT 6000CASH

Total amount of sum is - Six Thousand Only (INR).
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MUNICIPAL CORPORATION OP OKI.HI
HORTICULTURK DEPARTMENT (H<J)

h i, I6'h FLOOR.DR. S P.MllKIfERJKE, CIVIC.
CENTRE.NEW DELHI- 110002

7§
AzadiKaAmrlt^ahotsav

/ V *i» Dated 05/11/2024
No AC(Hort VHQ/MCD/2024-25/D-

QFF1CE ORDER

Consequent upon the retirement of Sh K P. Sharma , DDH on 31.10.2024

from the Municipal Service on superannuation, the work distribution between the

following DDH are hereby made with immediate effect as mentioned against the

name of each -
Proposed Assignment/ChargeSI. Name of the

No. DDH
Present
Assignment

1 Sh. V. Satish
Kumar

1.Rohini Zone
2.Narela Zone
3.Civit Line Zone
4.City S.P. Zone
5.Keshov Puram Zone
S.Shahdra North Zone
7.Headquarter-l
8-Planning Section, Hort. Deptt.

1. Rohini Zone
2.Nareia Zone
3. Civil Line Zone
4. City S.P. Zone

2 Sh. P.K. 1. South Zone
2.Central Zone
3. West Zone
4. Najafgarh Zone
5. HQ-II
6.All projects under

Dir. (Hort.)-ll
7. Quality Control of

Hort. Deptt.

1. South Zone
2.Central Zone
3.West Zone
4.Najafgarh Zone
5.Shahdra South Zone
6.Karo! Bagh Zone
7.Headquarter-ll
5.Quality Control of Hort. Deptt.

Banerjnee

This issues with the prior approval of the Competent Authority.

Asstt, Comm. (Hort.)

Distribution
1 A!! DON'S- Concerned
2 Office Copy/Guar Fite

kind information to
Direction-in-Chief (Hort )

- D**C1or .Hort )-|
Director (Hort3 HI
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